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ACT No. XXIV OF 1933. 

(Weceivecl t h e  asselzt of the Governor General o n  t h e  Rfet 1 
! 

September ,  1933.) J i 

3 

An A d  to provide for the control of the export of tea from 
India and Lr the control of the extension of the cultivation 
of tea in British India. ..I 

i 
% 

WHEltEAS it is expedient to provide for the control of 
i 
i 

the export of tea from India and for the control of the I 

extension of the cultivation of tea in 13ritish India; It 5s 
1 

hereby enacted as follows :- 

PRELLM~NABY. j 
1. (1) This Act may be caJled the Indian Tea Control Act, ~,";~~t~i~~tJf. 

1933. mencement 
and durstlon. 

(2) It extiends to the whole of British India. 

(3) It shall come into force on such date as the Govtrnor 
Gener.81 in Council may, by notification in the Gazette of 

. . 
India, a,ppoint. 

, (4) It shall not remain in force after the 31.st day of 
March.; 1938: 

2. I11 this Act, unless there is allything repugnnnt ill the Definltlons, 
subject or context,- 

(a) "Cornmitljee" irieans the Indian Tea Licensing Com- 
mittee constituted under this Act ; 

( b )  "exported overseas" me.ans exportad by sea from 
British India to any place outside India other than 
the French nnd Portuguese Settlement8 bounded 
by India; 

(c) l"prescl.ibed" means prescribed by ruleu ~nade  under 
this Act; 
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(d) "tea" means- 

(i) in Chapter 111, the plant Camt~llis Thea (Linn.), and 

(ii) in Chapter 11, the commodity known as tec, made 
from the leaves of that plant, and includes green 

I tea leaves but erxcludes tea waste and BArnleso 
I 

pickled tea; und 

(e) the "Tea Licensing Resolution" 211uens t h ~  Resrslution 
1 of the Government of India published ~inder E'i uanc!e 

Department (Central Revenues) Notification No. 30, 
t 

dated the 20th May, 1933. 
i 
1 
I 

CHAPTER I .  

f a0natltutlonof 3. (1) The Governor General in Council shall constituOe a 
i the Indlan Tea 

Lfcenalng Committee, to be called the Indian Tea Licensing Com- 
k Committee. 

inittee, consisting of the following members :- 

(a) six members, one to be nominated by each of the 
following bodies, namely,- 

! (i) the Indian Tea Association, Calcutta, 
(ii) the Assam Branch of that Afisociation, 

(iii) the Surma Vdley Branch of that Associstion, 

(iv) the Dooars Planters Association, 
I (v) the Indian Tea Planters Association, Jalpaiguri, and 
f the Terai Indian Planters Association, Tersi, acting 
i 

i together, and 

(vi) the Darjeeling Planters Association and the Terai 
PI anters Association, acting together ; 

( b )  two members to be nominated by the Local Govern- 
ment of Assam, to represent tea estates owned by 
Indians in Assam, one for tlia Assani Valley and 
the other for the Surma Vallzy; 

(c) two members to be nominated by the United Planters 
Association of Southern India, one representing tea 
estates in British India, and the other representing 
tea estates in Indian States; a~ill 

1 

i (d).one member to be nominated by the Local Govern- 
ment of Madras to represent tea estate9 ~ w n c d  in 
Southern India by Indians : 

. Provider3 

I 2' 
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I 
'. : -P,rovided thkt any nomination, .made in'- dc.c,ordrt.nek .with tlie 
above provisions, of any member of. $lie Licensing Committee 

.constituted under t,he Tea Lieelwing Resolution, sha.11 be deemed 
to have been duly made under this Act. . ' ' .  . ". 

. .. 

( 2 )  AS' SO& as m i y  be after the iohmen.i~m.eiih of thio Act 
the Governor General in Council shall 'pubiiah 'in the Gazette 
of India t h e  names of al.1. members of the Committee. ' - I 

4. ( 1 )  If any authority or body fails to make within a vacancies. 
reasonable tii~ie any nomination which it is entitled to make 
under section 3, the Governor General in Council may. himself 
nominate a rnember t,o fill the vacancy. 

(2 )  Where a member of the Committee dies, resigns, ceases 
to reside, in India or becomes incapable of fic,tirlg, tlie . Governor 
General in Council may, on the ~ecommesd~tion of the. zutho-' 

sity, or body whic>h i s  entitled 'to make ,the first nominstiori 
under section 3, or where such recommenda.tion i s '  not made 
within a reasonable time, then on his own initiative, nominate, 
a person to fill the vacancy.. . . 

(3) No act done by the Committee shail be questioned on 
the ground merely of the existence 01 any vacancy in or any 
defect in the constitution of the Committee. 

5. Tho Committee shall elect a Chairman from amongst Chairman sub- 
comm~tteks 

themselves, and may appoint such sub-committees and execu- and executive 
tive officers as may be necessary for the efficient perforn~ance Orncers' 

of the duties imposed upon it by this Act: 

Provided that the Chairman elected and any sub-committee 
or executive officer appointed by the Licunsing Committee 
.constituted under the Tea Licensing Resolution shall be deemed 
to have been duly elected and appointed under thig Act. 

6.  ( 1 )  The Committee may make by-litws corisistent with Power t o  make 
by -laws. this Aot and with tho rules made thersunder for all. or any of 

the following matters, namely :- 

( a )  the regulation of the procedure to be followed at  
meetings of the Committee; 

. . ( b )  the appointment of sub-conlmitteos ; . . .  . 

(c) the delegation to sub-committees, members or oficerl; 
of the Committee of any of I,ile powers of tlle 
Committee, under this Act ; 

. . ,  . .; , (d) the  determination of &be travelling - illowanceE of 
.. . . members; " .. . . .  . . .  . .  . 

y.: ; , . .  '?:.; . < .  . . .  
.. . . . 

(8) the 
l.3 
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. ' ,  ' ( 8 )  +lie l?esppointmenb, promotion and dismissal- of officers 
. 

. . a d  servants of the Committee, and the creation 
- . &nd abolition of aLppoinCments of such officere and. 

servants ; 
( f )  the regulation of tlie gmnt of pay nald leuwe to suoh 

officers and servants; and 

(g) any other matter in respect of ~vhioh bydaws may 
be made under bhis Act or the rules made there- 
under. 

(2) All by-laws made under this section ahdl be subject b: 
the ppevious. sanction of the Governor General in Council. 

Governor 
General. in 7, (1) Save in respect of proceedings z5:r1d orders untler 
oounoil's section 27, all acts of ths Committee sha,ll bq subject to the 
power of 
control. control of' the Governor General in Council., who inay cancel, 

suspend or modify as he t,hinh fit any such act. 

(2) The records of the Committee shall be open to inspechion 
at all reasoilable times by any officer authorieed ill this behalf 
by the Governor General in Council. 

Keeping and 8. (1) The Committee shall keel? accounts of all fees 
auditlw of 
accounts. received by i t  under t,his Act, and of tile rnani1e-r in vMch 

' they are expended. 

, . 
(2) Such accounts shall be examined a n d  audited annually 

by auditors appointed in this beh'alf by the Governor General 
in Council; and such auditors shall have power to disallow :,my 

' item which has been, in their opinion, expended otherwise than 
in pursuance of the purposes of this Act. 

Dlasolutlon of 9. (1) The Governor Generd in Council may, by notification 
$be Oommittce. 

.in the Gazette of India, declare the Comrnittee to be dissolved, 
and on the date of the publication of such notification the 
Committee' shall stancl dissolved and this Act shall be deelned 
to be repealed. 

(2) When the Comnlittee is dissolvc?d, elt-her under tllis 
section or by the expiry of this Act, the unexpended balnr1ce.of 
fees received by the Comn~ittes under this Act shall lapse 80 

Government . 
pmer tomake 10. The Governor: General in Councg may, by notification 
rnlee. in the Geeette of India, ma.ke rules- 

(a) providing for the establishment and mn.inte,nanaa of 
offices by the Committee; 

( b )  p~oviding for the conduct of business by the Com- 
mittee and determining the nuniber of rflemb~r$ 
which s h ~ U  form a quorum a t  meetings ; 

(c) provid,% 
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( c )  providing for the maintenance by the Committee of 
a record of d l  business Lransacted and eubmiasiort 
of copies thereof to Government; 

(d) sagulafing the preparation of annual estimates of 
receipts and expenditure 5 

(e) regulating the keeping of accounh of receipts and 
expenditure ; 

(f) determining the custody in which bha current  count 
oE the Committee shall be kept, and the banlr or 
L<mks at  which surplus monies a+ the credit the 
Committee may be deposited at  interest; and 

(g) generally, to carry out the provisions of thia Cl~ayier. 

CHAPTER 11. I 

CONTROL OVER THE EXPORT OD TEA. 

11. Nothing in this Chapter shall apply to t e a -  ~lrnitation af 
application d 
Chapter. (a)  proved to the satisfactioll of tue Customs Colloctor 

to have been iinported into ijritish India from 
any port outside India, or 

( b )  shipped as stores on board any vessel, in such 
quantity as the Customs ColJector considers 
reasonable having regard- to the . numbers of %lie 
crew and, passengers and the longth of the voyage 
on which the vessel is about LC depart, or - 

,. . .  - (c) exported by. parcel ,post; . . 

12. (1) No tea shall be exported overseas 'unless covered by Methad of 
control of er- a licence issued by or on behalf of the Comniittee. port of tea. 

(2) No tea sha~ll bo exported by land or sea t;o any of the 
French or Portuguese Settlements bounded by India u~iiess 
covered by a permit issued by or on behalf of the Committee. 

13. (1) The Indian Overseas Export ..illotinent fo.? the ~ ~ ~ ~ ; d $ ~ x -  

financial year 1933-34, that is, the total quantity of tea which port 
Allotment. may be exported overseas during that yeq ,  including tie:& 

exported overseas during that year before the commencemen8 
of this- Act, shall be 320,570,560 pounds avoiydupois. 

(2) The Indian Overseas Export Allotment for succeeding 
financial years shall be declared by the Governor Genoral, in 
Council by notification in the Gazette of India, after consulting 
the Committee a,nd paying due regard to all .interests congerned. 

14. ( I )  The 
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tfCi%GE . 14.' (1) The export quota of each tea estate for each flncncial 
year, that is, the  total quantity of tea which may be exported 
overseas by the owner of the estate during that year, ehall be 
determined by the, Committee, in the prescribed' manuer. 

(2) The total of all export quotas for ally financial year  hall 
not exceed the lndian Overseas Export Allotment for that gear. 

Sight to 
obtaln export 
licences. 

15. (1)  The owner of a tea estate to which a q k t a  hgs bee11 
allotted for any financial year shall have rt right to obtain a t  
any time during that year export licences to cover the export 
overseas of tea up to the amount of the unexhausted brlance 
of the quota, that is, up to the amount of the quota less the 
a~nount  for which export licences have already been issued 
against it : 

Provided that the unexhausted balance of any quota at  any 
time during the financial year 1933-34 after t.he coinmencement 
of this Act shall be the amount of the quota less- 

(a) t8he amount foe which export licences have already 
been issued $gainst the quota ui~rler this Act, nnd 

( b )  the amount for which export licences were issued 
-, against the quota by the  T,icensing Com~ii t tee  

constituted under the Tea Iricenshg Ro~olu-  
tion, and 

(c) the amount of tea produced on i,he estate 2nd ex1,orted 
overseas after the 31st day of March, 1933, and 
before the 26th day of May, 1933. 

I 
I (2) The right of the owner of a tea c s b t o  under this suetion 

may be transferred in whole or in part, and sulojecti to proof of 
the transfer to the satisfaction of the Committee, the transleree 
shall have a right to ~ b t a i n  export licences up to the amount 
covered by the transfer or up to the amount of the unexhausted 
balance of the quota, whichever may be less. 

t+~antof export 16. (1) The owner of any tea estate $9 which an overseas Ilcenoes. 
export quota has been allotted, or any transferee of his right, 

may, a t  any time before the  21st day of Afnrch of the financial 
year to which the quota relates, apply in writing to the Com- 
illittee for an export licence covering a stated quantity of tea. 

.. -. . (2)  If: the unexbausted bal'ance of the y1.1ota. is buffiai6nt to 
cover. the stated quantity, the Coinmittice shall,. on receipt sf 
$h,e:: requisite fee, ~. issue an export'licence covering $helestated 

. . quanti-ty.. . . . . . ' . , . .. . ... . . ,  . 
1 F , ,  . . ,  . .. ,  . < .  

j .:... .: ' .. ' , .... . , .. (3) Every I 
I I 

I '  :"8 



8 F  1933.1 Indian Tea  Contl'ol.. 

(3) Every licence shall-be in duplicate in the prescribed form, 
shall bear the date of 'its issue, and shdl  be valid up t o  the 
end of the financial year in which it is issued : 

Provided that, save as provided in section. 17, the Comn~ittee 
shall not date or issue any export licence after the end of the 
financial year in which the application for it rvas nizlde. 

17. ( 1 )  Where the tea covered by an export licence has not special export licences, 
been ex,ported overseas before the end of the financial ycar in; 
?vhich the licence was issued, the person to whom the licence 
was granted may, before the expiry of the first fourteen ~iays 
of the following financial. year, forward the licence to the Com- 
mittee and sub~llit therewith nil appl.icablon for a specinl 
export licence covering the same quantity of -tea, arid 
CommitLee shall, on re,oeipt of the requisite fee, if any, issue 
n special export licence accordingly. 

(2)  A special export licence shall be in duplicate in the 
prescribed form, sliall bear the date of its issue and shall be 
x:alid up to the 30th day of June of the year in which it was 
issued. 

(3) The quantity of tea. covered by a special export licence 
shall be accounted for ag~ins t  the export quota of the year in 
which the original licence was issued. 

18. (1)  The Committee shall maintain accollnt of every F$$fPp to 

export quota, showing, in addition to such other 1)tl.rticular~ as accounts of 
quotas. 

the Committee may think fit, the licences issued against i t  
and the u i~esh~us t ed  balance : 

Provided th:at for the financial year 1903-34 (iach acccunt 
shall show as single items the amounts set off against the quota 
under clauses ( b )  and (c) of the proviso to sub-section (1)  
of section 15 .  

(2)  Any owner of a tea estate shall be entitled, on lsaylnent 
j 

of the requisite fee, to a copy of the account relating to Elis . , 

quota, certified in ' the  manner laid down in the by-laws. 

19. (1 )  No consignment of tea shall be shipped or water- ~ ~ f " , ' o , " ~ , P ~ t  
borne to be shipped for export ove,rseas until the owner Elas by licence or 

permlt. 
delivered to the Customs Collector a v+lid expork lioenco or 
special export liconce in dupligate covering the qu8ntity to be 
shipped.. 

(2) No ~ons ign in~n t  of tea, shall be shipped or waterborne 
to be shipped' for export to any of the French or Po1,tuguese 
Settlenients bounded by India until the owner has delivered 
to the .Cu?toms Collector a permit granted ill t h i ~  behalf I)y 

! ,  , 
.' . . , . . 

the ~ o m m i t t e e  covering the quantity t,o be allippeil.. , 
. . . . .  

. . . .  
, :  . . ,  I . .  

, 
, ' (3) No permit. for the, passage of .anjr tea by 1md :inf;o any , 

of the French or Portuguese Settlements boullded by India shall .. 
...'. . . . . . . 

be' j 
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be &anted under sub-section (I) of sectiou 5 of the Land 
Customs Act, 1924, unless Clie application for suck permit is X1X of 
accompanied by a permit granted in this bo!ialf by the Corn- 
rnittee covering the quantity to be passed. 

Power of Corn- 20. ( 1 )  Th,e Committee, may seyve by posh s notice .upon t h  mltbe Bo call 
for returns. owner of :any tea  estate, or upon his agent' or manager, requiring 

him to furnish, within such period not 1)e.iag less than tliirty 
days as may be specified in the notice, enc!i returns re1:tting 
tao the produotion, sale and export of tea produced on t.hg e s t d e  
a s  i t  may deem necessaly to ellable it t,o dir~chargo its clytiecs 
under this Chapter. 

(8) Where any return required under sub-section (1) in 
~espec t  of any t,e.a estate is not furnished to the Cornm.ittec: 
within the period specifier1 in the notice, Zhe Colr!.rnittee Irxy 
refuse 40 allot a quota to that estate under ~ect ion 14, or, w11ere 
a quota has already been ~zllot;t;ed, may ccnccl the unexh~usted 
balance of that quota and refuse to issue, any further exp:&, 
licences under section 16 against that quota. 

Bees. 21. (I) 'L'he Cemnlittoe i?lny charge ~ n d  collect tl1o folloming 
fees, namely :- 

(a) a licence fee for oawg export* iicencc or special ~ . ~ p o r t  
licence issued by it, nt such  irates, not exoeelirrg 

. . eight annas per thousand pounila of tea covered 11y 
t8he licence, a.s the Governor :.:enera1 in Coullcil' 
limy, by notificatioll in the Gnxette of India, fix 
in this behalf; and 

(b) copying fees for certified col7ir.s of cccounts of quot:is, 
fit the rate of one rupee per copy: 

Provided that the owner of any Ijea estate to yhich a. 
quota ha$ been rillotted under section 14 may n?.nlre 
s consolidated payment of csport licence feen i t .  
the rate fixcd under bl,au~e (n)  to cover the whole 
of the quota. 

. . 
(2) The Con1qiltc.e. shall apply the fees collected by it under 

t,J~is sectiou to the meeting of expenses incurred by i t  in 
of the purposes of this Act and, with the previo!is 

sanction of the Governor General in Conncil, to the paymenb of 
a contributioii t,owarcIs the niainter~anoe of any jnteriwliona! 
committee established j.11 fi.~r.llierr~nce' of the said purpcses i n  
tea producing countries g~enerally. 

Valldetlon of 22. (7) All licences for the export of tea overseas, all licena!s 
mrtaln acts for the export of tea to the .French land Poriugue~e Settlenlenta already done. 

bounded by Tndin, and all quotas issued or fixed by the Lice~lsing 

Committee 
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. . b&m.ittee constitvtedund6r:the .Tea ~ k ~ r i s i n ~   soldti ti on ekall 
be, deenled, . tb  b.e, licences, germits and quotas resp6ctirel$; 

\ 

issued or fixed under this Act. 
. . 

, . ; . (2) All trknsfers of the right ho obtain export licences fi:om 
th,e said Licen6in.g Committee shall be; valid Eta if they h,ad besn 

. . .  . 
made under this Act. ' 

' 

. . . .  . . .  . . 

+ . .23. The  Governor General in Cauncil may, by notific~tion Power to make 
' , : , . .  . .  . . mlC4,. :. .: : . , ih t h e  Gazette of: ~ ~ d i a ,  make' ;ules-- . .. . i i 

(a) prescribing the manner in which the export quotas 
of tea estates shall be determined; 

(b) regulating the grant of permits for the export of tea 
to the French and Portugue~e SeIit1ement.s; 

( c )  prescribing the f01.m of export licenc,es, xpecial export; 
licences and permits; and 

- ,  (d) generally, to carry out the purposes of illis Chapter. 

24. No quofa fixed and,  n o  order granting-. or refusing to Bar of Juris- 
dlctjon. grant iany licence ,or  pe.rrnit under this C.l~%pter shall bc cnlled 

, . , . . . .  : . .. 
.in 4~estiOri iil ally Court. ., . . . ..:. . . .  . . . , ..: 
. . i 

. .* .. . . 
. . 

. .  . 
. .  . 

: .  . .  . . 
' ' . CHAPTER 111. . . 

..,,.: 

. . . .  : -25. 80 long ,?\.sthis .Act remains in force, no one shall plant Method of 
control of tea in any land which was not planted wibh'tea on the 31& day elternion of 

lof Masch, 1938, save in pursuance of D, written . -perinission tea Du'tivat'on 
granted by or on behalf of the Committee. . . 

. .  ' 
. -  E~pla7zatio7z.-Land which had been pI.alited witii tea a t  any 
time during the period of two years Gefora the 31st day of 
March, 1933, but, in .accordance with :~.gricultural practice c;n.  

tea estates, was lying fallow on that date, shall be deemed to 
haye been planted with tea, on the 31st day of Marah, . . 1983. 

, 
26.  (1) The total are:a of land in British india in reepcct of Limits DO the 

externion of which the permissions referred to in sectioll 25 may. be granted tea cuItiva- 
#hall not exceed: 4,000 qcres : . tion. 

. . 

Provided that the Governor General in Council may deduct 
. , 

"from the &id 4,000 acres the whole or any part of. the increase 
in the .are& planted with te:a in British India which . may . have 
Qccurred between the 31st day of Maich, 1933, and the- coin- 
rnencement 'of this Act. 

. . 
(2) The total area. of'liind in any province in reape&, of -which 

such permissions may be granted shall'. be deterniined , by the 
d I 

Gbvernor General in Council, and shall be, as near as m3;y b o  . .. . . .  . . 

and 
I / '  

9 '  
/ 
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&nd subject to the above limit for the whole of British India, 
one-half of one ~ G T  centum of the total nre:l in the province, 
which was planted with tea on the 31st day of March, 1833. 

(3) The Governor General in Council shall publish the total 

I 
areas so allotted to the various provinces, by notificatio?~ in 

I the Gazette of India, as soon as may be aCier the cornn~enm- 
ment of this Act. 

! mission Grant of to  per. 27. (1) Applications for permission to plant tea o n  any 
I plant tea. land for the first time shall be made to Iht: Committee, not 
I later than one month after the commencement of this Act. nnd 

sllall contain a clear statement of all ~pecial circumfitances 
i justifying the application. 

(2) Subjeck to the limits laid down in sectZion 26, the Com- 
I 
1 - mittee may grant or refuse the permission opplied for, or may 

I grant it in part only, or may call for further informja.tion from Lhe 
applicant. 

I (3) No order by the Committee under suk-section (;2) shall 
t be called in question in any Court. 

Appeal to 
Local Govern- 28, (1) Any applicant aggrieved by any order of the Corn- 
ment. mittee under section 27 may appeal to the Local Government 

within sixty days from the date thereof, and the Local Govern- 
ment may on such appeal cancel, modify or suspend any order 
of the Committee under, that section. 

(2) The records of the Committee relating to proc&ed.hgs 
under :this Chapter shall. be open to inspection a t  all rensoriable 

. . .ti.ines 'by any officer authorised in this behalf by the Ilocal. 
. . Government . 

Power of corn- 29. (1) The Committee m b  serve by ,post a notiee upon 
mittee to  call 
forretuineand the owner of any tea estate, or upon his agent or 'manager; 
to  inspect 
,ab8. requiring him 60 furnish, within such period not being less tlinn 

thirty days as may be specified in the notice, such re$urncl 
relating. to the cliltivation of tea on the estete as it may deem 
rlecessary to enable it to discharge its duties under this Chapter. 

(2) Any member of the Committee and dny d c e r  of "ue 
Committee authorised by it in this behalf u ~ a y ,  at  any resson- 
able time, enter upon and inspect the lands of a n -  tea estate, 

- and may require the owner of the estate,. or his agent or 
to produce for inspection any records of the estate 

in his control or custody relating to the cult,ivation of tea on 
, . 

tlie estate. 
' .  (-3) Where any return required under sub-section ' (i) in 

respect any t.ea estate is not furnished to the Colnniit.tee 
within the period specified in the notice, t.k~e Committee rnli 
Te$use. to grant any permission under section 27 to plant , tea 
on *hat estate, . :  . 

. . 

1 , . .  OHAPTXR I?. 
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CHAPTER IV. , . 

30. A breach of the provisions of sub-scotion (1) or sob- ;~~?;t;x:,s~ 

section (2) of section 19 shall be punjshable as ~f it were an 
offence under Iteln No. 8 of. section 167 of the sea Cu~ioms 

11 01 1878. Act, 1878, and the provisions of section 168 and of Chzpter 
XVlI  of that Act shall apply accordingly. 

81. Any owner of a tea estate, or kis %ent or manager, Penalty for 
makingisba , who has furnished any return under sub-section (1) of section return. 

20 or under sub-section (1) of section 29 vcntaining !any parti- 
cular which is false and which he knew to be false or did not 
believe to be true, &hall be punishable wit11 fine which may 
extend to one thousand rupees. 

32. Whoever obstructs any mecmber or n&cer of the Corn- Penalty i c ~  

mittee while such member or officer is entoring upojz or inbpect- ~ , b , ~ ~ ~ ~ ~ o g  
ing the lands of any tetb estate under sub-section (2) of section tea-estate. 

,29, and whoever, having control over or custody of ally records 
of a tea estate relating to the cultivation of tea on that estate, 
refuses or fails to produce such records when required by a 
member or officer of the Committee under that sub-section, 
shall be punishable with fine w;kich may oxtend to one thousand 
rupees. 

33. Whoever plants or causes to be plantha tea in any land $;n$tU:gs- 
in contravention of section 25 shall be punishable with fine tiol;. 

which may extend to one thousand rupees fol. the first offenc!c, 
and with fine which may ext,end to five thousand rup&s for 
any subsequent offence. 

84. Where any person has been convictsd of an offence uniler  emo ova^ oi 
tea planted section 33, the convicting Court may direct that the tea in ~ , t h ~ ~ t  per- 

respect of which the offence was comrni'uted shall be removed mission' 

from t,he land within a prescribed time, lhd in the event of 
the order not being duly complied with, may cause the tJea to 
be removed and recover the cost from tho person convicted aa 
iP it were arrears of land revenue due on the l ea  estate on 
which the offence was committed. 

35. (1) NO Magistrate other than a Magistrate of tshe first Trial of 
offences undw class shall take cognisance of an offence under section 31, ,e,tionssl, 92 

section 32 or scction 38, and such Magistrate nlay take SS. 

cognisance of such an offence only upon complain3 mad* by a 
person authorised by the Committee in this behalf, and with 
the previous sanction of the Local Government. 

(2) The Committee shall be responsible for the' conduct of 
all prosecutions of offences under section 31, section 32 and 
section 33. 

11 
QIPD-64 LD - 7 11-33-4,000. 




